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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A. NO.311 OF 2022

IN THE MATTER OF:
Dr. Jeet Singh Yadav ...Applicant
Versus
Govt. of NCT Delhi & Others ...Respondents
N.D.O.H.: 24.09.2025
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04.09.2025 to the encroachers.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A. NO.311 OF 2022

IN THE MATTER OF:
Dr. Jeet Singh Yadav ...Applicant
Versus
Govt. of NCT Delhi & Others ...Respondents

STATUS REPORT ON BEHALF OF RESPONDENT NO.3,
DELHI DEVELOPMENT AUTHORITY IN TERMS OF
THE ORDER DATED 20.08.2025. o,

Obr’ ‘“‘
o/ g N

I, %h@hul Tr\‘uhﬂ\, S/O‘Pmm'xk I e
presently posted as Bceculive Qﬂ&,h"(‘&k DDA, having
my office at Ce-'\'ffﬂ-Q do hereby solemnly affirm and declare

as under: waabem& Ka‘ S:m i

aged about 21 years,

1. The Deponent is well conversant with the facts and
circumstances of the case, as per the records maintained
by_. ihé'.-[)__cpartment and as such competent to swear and
depose 'ﬁie ~present affidavit. A copy of the

Rwh%m whereby the office of the Deponent is
authorlsed to file the present Affidavit is annexed hereto

' -as Annexure R-1.

2. By the Order dated 23.05.2025 passed by this Hon’ble

Tribunal, concerned Respondents were directed to file
their responses in respect of five (5) water bodies

covered by Khasra Nos. 178/1(1-19), 373(15-18), 142(3-

. 1), 163(4-16) and 17/27 mentioned in revenue record of



village Mundka. 8 1 O

3. The answering Respondent/DDA is concerned with the
water bodies at Khasra Nos. 178/1(1-19), 373(15-18),
142(3-1), 163(4-16).

4. It is respectfully submitted that by the Affidavits/Status

Reports dated 04.02.2023, 21.08.2023 and 23.05.2025,

the answering Respondent has placed on record the

detailed status in respect of the water bodies/johads

within the jurisdiction of the DDA.

5. The present status report is being filed in compliance
with the directions contained in the order dated
20.08.2025, wheréby this Hon’ble Tribunal directed the
respondents, including the answering Respondent/DDA,

to file their response/ further status report.

6. Accordingly, the answering Respondent submits the
following details for the consideration of this Hon’ble
Tribunal. It is submitted that the present A ffidavit/Status
Report is being filed to supplement the submissions
made in previous reports and the answering Respondent
craves leave to refer to and rely upon the said reports

along with the submissions herein.

KHASRA NO. 373/1 (Takiya Talab)

7. Khasra No. 373/1, also known as Takiya Talab, is Gram
Sabha land. Upon urbanisation of villages under Section
507 of the Delhi Municipal Corporation Act, 1957, the

Gram Sabha stood dissolved and, in terms of Section




150(3) of the Delhi Land§c’t]or15 Act, 1954, all land and
assets of the erstwhile Gram Sabha vested in the Central
Government. The said land, having so vested in the
Central Government, was subsequently placed at the
disposal of the Delhi Development Authority under
Section 22(1) of the Delhi Development Act, 1957, and
was formally handed over to the answering Respondent
by the BDO (West), GNCTD, during the year 2020-21

on an “as is where is basis”’.

The rejuvenation of Khasra No. 373/1 is being carried
out in a phased manner, as detailed under the status report
dated 23.05.2025. After several persuasions and joint
visits undertaken with GNCTD, the Revenue
Department and the Land Management Wing of DDA, a
TSS survey was conducted and verified in coordination
with the Revenue authorities. The verified drawings of
the pond show that the demarcated area is encroached
upon by peripheral roads, a temple, litigation-affected
land, buildings and adjoining houses. The TSS

Verification in respect of Khasra No.373/1 is annexed

hereto as Annexure R-2.

On 19.06.2025, a joint inspection was conducted along
with the Land Management (West Zone) of DDA, the
Revenue Department and the Engineering Wing of DDA,
which confirmed the extent of encroachment. Following
the inspection, a file was initiated for demolition of the

unauthorised structures and the same has been approved

B , by the competent authority. A copy of the Department
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noting/approval for demolition of encroachment gy
water bodies having Khasra Nos. 373/1 & 178/1 in

village Mundka is annexed hereto gg Annexure R-3,

10, Pursuant thereto, Notices we

re issued to the identified
encroachers in 18.08.2025, for vacatin

g the encroacheq
land. Reminder

notices were thereafter issued on
04.09.2025 to the encroachers, which

are annexed
as Annexure R

-4 (colly). The encroachers haye
submitted objectipns/replies, copies of which are

11. Further

12.

work has already beep initiated ang Will progress upon
clearance of encroachments,

KHASRA NO. 178/1
g '—.\
0@t Cop~

13. Khasra No. 178/1 is Gram §

abha land, which was also




formally handed over t§l11 §DA in the year 2020-21
by the BDO (West) on an “as is where is basis”.

14.  As per the verified drawings, the demarcated pond area
is encroached upon by roads, residential houses and other
built-up structures. In order to ascertain the extent of
encroachment, a joint inspection was carried out on
19.06.2025 along with the Kanoongo of the Revenue
Department, the Land Management (West Zone), and the
Engineering Wing. The TSS Verification in respect of
Khasra No.178/1 is annexed hereto as Annexure R-8.
Based on the inspection, a file was initiated for carrying
out demolition of the built-up structures, which has since

been duly approved by the competent authority.

15. Pursuant thereto, Notices were issued to the identified
encroachers in 18.08.2025, for vacating the encroached
land. Reminder notices were thereafter issued on
04.09.2025 to the encroachers, which are annexed
as Annexure R-9 (colly). The encroachers have
submitted objections/replies, copies of which are
annexed hereto as Annexure R-10 (colly), and the same
have been forwarded for verification to DD, Land
Management (WZ). A copy of the said letter dated
15.09.2025 is annexed hereto as Annexure R-11.

16. It is relevant to mention here that upon issuance of

notices on 18.08.2025, and the objections and hindrances

raised thereafter, a joint inspection in the presence of the

"; concerncd officials of the answering Respondent and
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as carried out on 22.08.2025. In view

some objectors W

cumstances, the work of construction

of the prevailing cir

i i her
of boundry wall was stopped on site, pending furf
which also once again required

g of the GNCTD. A copy of

necessary clarification,

inputs from the revenue win

the handwritten inspection report dated 22.08.2025 1s

annexed hereto as Annexure R-12.

17. The letter dated 16.09.2025 referred to hereinabove
addressed to DD/LM/WZ, also contains the request for
fixing of a date for conducting a joint demarcation in
Khasra No.178/1, in the presence of the encroachers, the
village Pradhan, and representatives of the Engineering
Wing. It is reiterated that in order to finalise the
demarcation on the ground and to remove any dispute,

the said process is necessary.

KHASRA NO. 142/(3-1)

18. The water body on site is a natural formation with no
artificial or man-made source of water. Owing to the
ongoing monsoon season, the water body/johad is
presently full of water. However, for its effective
restoration, rejuvenation and long-term maintenance, the
construction of the boundary wall is the first crucial step
in the process. Photographs showing the present status

are annexed hereto as Annexure R-13(colly).

19. For the said purpose, Phase-I tender for desilting and
boundary wall construction was awarded in March 2025,

and the contractor commenced work in terms thereof in
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April, 2025. However, local landowners have
persistently obstructed the execution, preventing the
movement of construction material through adjoining

lands and raising objections to the demarcation carried

out by the Revenue Wing, GNCTD.

20. Multiple representations were submitted by the objectors
opposing the works. In response, the DDA has written to
the Land Management Wing and the Revenue
Department seeking their comments on the objections

raised by the landowners, and responses thereto are still

awaited.

21. Areminder letter dated 09.09.2025 has been issued to the
Sub-Divisional Magistrate (District West) and the Land
Management Wing, reiterating  the request for
intervention and necessary support in view of the
obstruction at site. The said letter records that the
rejuvenation of the water body situated on Gram Sabha
land at Khasra No. 142, Village Mundka, is under
consideration before this Hon’ble Tribunal. The TSS of
the said water body was jointly verified by LM/West
Zone, DDA and Revenue, GNCTD on 18.01.2025, and
further demarcation was carried out on 20.01.2025 in the
presence of the said authorities. Despite these efforts,
during commencement of the work, local villagers
objected and asserted ownership claims over the land

within and around the water body.

A’L‘-‘h C%}\

qenoth /“23 The nearby occupants have been protesting and
Qu\o-® mm;x \ P\
AT R l‘“ I=)
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\

'z 3 CounS:. 7



24.

25.

' [ iti in
obstructing the cxc(gler citing alleged errors
on. They have also submitte

As a result, construction materia
nsported 10 the site, and
s stalled. Copy of

d represcntations

demarcati
| and

in this regard.
machinery cannot be tra
execution of the awarded work remain
the said letter dated 09.09.2025 addressed to the SDM is

annexed herewith as Annexure R-1 4.

Simultaneously, a further reminder request following the
letter dated 05.05.2025 was also made to the SHO, P.S.
Mundka vide letter dated 09.09.2025, once again seeking
police assistance to ensure smooth execution. A copy of

the said letter is annexed herewith as Annexure-R-15.

In these aformentioned circumstances, despite the award
of work and initiation of Phase-I execution, the project
remains stalled on account of the continuing obstruction

and lack of on-ground assistance from the concerned

authorities.

As detailed under the earlier status report filed by the
answering Respondent/DDA on 23.05.2025, for the
subsequent phase of rejuvenation of these water bodies,
the DDA has engaged IIT Delhi as consultant to prepare
a scientific and sustainable plan for restoration. The
consultancy covers ecological assessment, water quality
management, infrastructure upgradation, and sewage
treatment. The detailed study of the ponds is under

progress and phase-wise reports from IIT Delhi are

Y, ’
ath N7 awaited.



z‘.

»* Verified at New Delhi on thi32 3 ngy nggeptember 2025

26.

27

28.The above information,

817 o

With respect to Khasra No. 163/1, which was also
handed over to the DDA in 2020-21on ‘as is where is
basis '; As submitted already, the johar on this land stands
developed, with a temple also existing in its premises at
the time of handover. Photographs in respect thereof

have been filed alongwith the Report dated 23.05.2025.

The Deponent states and submits that it is scrupulously

and diligently attempting to follow all the directions

passed by this Hon’ble Tribunal in the present

taking necessary action for

application and is
rejuvenation of the water bodies falling under its
purview.

documents and present

Affidavit are submitted accordingly.

Mﬂ\?&'

DEPONENT
aftramel SAfEg=r

Executive Engineer

Zloulto @vE-1/Roone

Executive Engineer

VERIFICATION:

concealed therefrom,

SIS

f -.'?'-)._

veen read & sained to him are true

“Orrect to his ’noid_,., / .
f -
J"TZ)V

Oalhcoﬂ{ SSiuliu

Naw Doiky

o.P.O0-"

tiv
Execul! 1

D.P.D.-1 - D.D.A.

that

the contents of the above Affidavit are true and correct to my
knowledge based on the records of the Delhi Development

Authority. No part of it is false and nothing material has been
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No. PS/SE/DCC-1/DDA/2024-25/Q2 Dated:22.09.2025

Authority letter

Sh. Anshul Titoria, EE/DPD-I is hereby authorized to file affidavit or
any other related documents before Honble NGT in the matter of Dr Jeet
Singh Yadav Vs GNCTD &Ors. (O.A. No. 311/2022) on behalf of the Delhi
Development Authority.

This authorization is granted to ensure timely filing of the response
and effective representation of the Authority before the Hon’ble Tribunal.

You are requested to take necessary action accordingly.

(Brijesh Kumar)
SE/DCC-1/DDA

/ Executive Engineer

Dwarka Project Division -1
DDA, Central Nursery,
Dwarka Sector-5
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NOTES
1. All dimensions are in Gattha unless otherwise mentioned.

2. The Khara plan is made on the basis of massavi & field book.

3. This demarcation work is on behalf of reference points "1","2",”3”

and revenue record given by the revenue staff.

4. This demarcation report submitted after checking and verified by revenue staff and before execution,

It must be verify again by the revenue staff.

5. This demarcation work has been carried out with the help of Total Station/DGPS Machine

6. Least count for measurement in old time (by chain method) was minimum 3' (Three feet) approx. in consolidated map.
All masavi / siza maps are prepared considering that accuracy.Now demarcation work has been carried out by total station machine (T.S.M.).
Which has accuracy of 1 mm. So up to (+) and (-) 3' difference is permissible.

7. Least count for measurement in old time (by chain method) was minimum 1/2 gatha approx in Kistwar Sizra. All masavi / sizra of Kirstwar
Village maps are prepared considering that accuracy. Now demarcation work has been carried out by Total Station (T.S.)/D.G.P.S. machine,
which has accuracy of 1 mm. So up to (+) and (-) 1/2 gatha difference is permissible.

8. Standard size (4 Bigha and 16 Biswa) of a consolidated/Kilabandi Khasra is North & South

side = 220 feet and East & West Side = 198 Feet because 1 gatha = 8'-3" and it can not

be more than this size in any manner. If in any masavi/field book has been recorded with 27 gatha, it can be consider as 26.667 only.

9. Standard size of a consolidated Mustil/Rectangle is North & South side = 133.33 Gatha

and East & West Side = 120 Gatha.

10. Result of demarcation report depends upon reference points given by the revenue staff. Demarcation report may vary from other/earlier
demarcation report due to change of reference points,

availability of reference points and difference in reference points.

11. Khasra plan has been digitized as whole Mustil to carry out distances from reference points to demarcated land and digitized in detail
of each Khara of land required demarcation.

It is technically not required to digitize each Khasra individually as per masavi of whole village to demarcate some land.

12. Because demarcation work is executing in Kilabandi/Consolidated villages

therefore at seem three sides can be digitize as per revenue record with 90 degree angle and 4th side automatically comes as per

mathematically calculated by the computer.

13. Total area of Kh. No. 163, 4 Bigha 16 Biswa.

14. We have made boundary line of Kh. No. 163 as per record but it is not possible to us to make whole internal lines as per gatha given in the field book
and it has been made as per required gatha by the computer and discrepancies have been mentioned in shown table of gatha difference of Kh. No0.163.
15. Khasra No. 163 is mentioned in the field book but it has not been located in the masavi therefore we are not able to draw it in the demarcation plan.

16. Bearing Technology Pvt. Ltd. is only service provider. If you required any further Clarification/ information.

Please contact to concern SDM/Tehsildar/B.D.O.

KHASARA NO.163

REVENUE AREA - 4-16
SURVEY AREA - 4046.946 SQM.

Inset Map Showing Location of REF.Points
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Survey Consultants : Bearing Technology Pvt.Ltd.
FLAT No.-4 UPPER GROUND FLOOR

( Bea ri ng SATYA APPARTMENT, MUNDKA, DELHI-110041

Mob.: +91-9911155669 & +91-9911155007
E-mail : info@bearingtechnology.biz
Website : www.bearingtechnology.biz

NAME OF WORK:-
SCALE - NTS

DEMARCATION OF KHASARA NO.373/1
DDA LAND AT VILLAGE MUNDKA NEW DELHI.

CLIENT
DPD-1, DELHI DEVLOPMENT AUTHOURITY. PAPER SIZE - A-1

ALL DIM. ARE IN GATHHA

NAVNEET KUMAR, NK-AE(DPD-I), ASSISTANT ENGINEER, DDA on 19/08/2025 12:47 AM
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Note # 1

Subject: Approval for Demolition of Encroachment on
water bodies having Khasra. Nos 373/1 & 178/1 imn
village Mundka.

(0.A. No. 311/2022) Before Hon’'ble National Green
Tribunal

IN THE MATTER OF
Dr. Jeet SIngh  Yadav.. .......oocoimcee i ireves cos see ms vos s
Applicant
vis
GNCTD EOrs... ..o e
Respondent

With reference to above, the matter is pending before
Hon’ble NGT. The matter is regarding the water bodies in
village having Khasra No. 373/1, 178/1, 163/1 (Dada Doba
Mandir) and 190/1 {(Shishuwala Talab).

In order to rejuvenate and demarcation of water
bodies. The water body 178/1 , 373/1(Takiya Talab) verified
on dated 30.01.2025 & 163/1 verified on date 18.01.2025.
The water bodies have Khasra No. 178/1 & 373/1 have
significant encroachment as per verified Drawings. In order
to trace out quantum of encroachment Joint inspection was
conducted on 19.03.2025 Joint inspection note

attached( C.P(11-12]

Joint inspection was conducted in presence of
Devendra Kr. (Kgo/WZ), Navneet Kr. (AE/DPD-1), Vishal
Aswal (JE/DPD-1). As per verified TSS drawing, the surveyor
identified the demarcated points at site. The water body
Takiya Talab having khasra No. 373/1 already have temple,
road, Govt. Building having Post office/MCD office.

S. Description of builtup Images
No property

A |[Encroachment Details - Takiya Talab (K.No. 373/1)

1. Ground Floor = Fully Built-up with [Photo enclosed
RCC Slab Permanent Structure (CP-23)

Mew structure with filling plinth beam|Photo enclosed
and erected column (CP-13)

2
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2. Braham Kumaris — Vardani BEhawan
— Ground tloor with RCC Slab - Phot I d
Fermanent Structure having half R
built-up on 1st floor CP-14
3. 2 Nos Temporary Roofs with Photo enclosed
corrugated sheet on Road (Approx ((CP-15)
area)
4. 2 Nos Shops on Road with Roof Photo
built by Tukdi Lenter (Approx area) |lenclosed {CP-186)
5. PK Logistics (Part) (Some apen Photo
protected Land) enclosed (CP-17)
6. HNOC (Hind Nature Oil Chemicals)
— Tin Shed Structure K. No. 719/2
Approx — 5.32 mtr from Boundary
(5.32 m x 20.77 mtr) Photo
enclosed (CP-18)
7. 2 Nos Shops:- One shop having Tin
Shed, One shop having Tukdi Slab Phits | EnalisEa
[CP-19)
8. 1 No. Factary — Some part
\Vreadown: Tyre) Photo enclosed
(CEP-20)
9. Late Rajmahal Vais S/o Pt Meera

-
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Singh — Permanent Structure Photo enclosed
House double story Floor RCC Silab (CP-21)
Structure (Lenter) Area approx —
24.00 = 14.00 mitr

B |[Encroachment Detail of Water
Body (K.No. 178/1)

1. 1 Nos Kabadi Shop of Plastic Bags
Having 2 Mos hig size room with Photo enclosed.
carrugated cement sheets Approx — [(CE-22)

200 5g. Yards

As the land management department (west zone) is the
designated nodal agency for such matters, the following
actions are proposed.

Approval may kindly be accorded for fixing a demolition
programme to remove the builtup property on water bodies
land of Mundka village, submitted for kind perusal and
necessary approval, please

08/07/2025 11:41 AM NAVNEET KUMAR
ASSISTANT ENGINEER

The TSS verified drawing of water body having Khasra No. 373/1, Takiya
Talab (Drawing attached) C.P. (24]1 & Khasra No. 178/1 (Drawing Attached)

C.P (25) File submission lor accorded for fixing a demaolition programme to
remove the built-up properly on water bodies land of Mundka village.

08/07/2025 12:42 PM MNISHI KESH KUMAR
EXECUTIVE ENGINEER

Mote # 3
08/07/2025 01:47 PM BRIJESH KUMAR
SUPTD. ENGINEER

Note # 4

4
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08107/2025 02:55 PM DHEERAJ KADYAN
EXECUTIVE ENGINEER

Note # 5
As per Note Ng 1 of Sh. Navneet Kumar (Assistant

Engineer) mentioned that the land management department
(west zone) is the designated nodal agency for such matters.
Hence, if agreed file may be send to LM department.

02)07/2025 06:08 PM JITENDER YADAY
ASSISTANT ENGINEER

Note # 6
10/07/2025 02:32 PM DHEERAJ KADYAN
EXECUTIVE ENGINEER

Mote # 7
1010712025 04:00 PM BRIJESH KUMAR
SUPTD. ENGINEER

Mote # 8

Please refer note#l and 5 above. Case is forwarded for your perusal and further necessary
action please.

10/07/2025 08:27 PM DEEPAK SUYAL
CHIEF ENGINEER
Mote # 9
11/07/2025 03:01 PM KISHORE KSHIRSAGAR LAKSHMAN
COMMISSIONER (LM)
Note # 10
21/07/2025 03:25 PM VIKRAM SINGHAL

DIRECTOR

5
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Note # 11

22107/2025 03:30 PM SAKET KUMAR
DEPUTY DIRECTOR

Note # 12

May please see the above notes.

As per land record, DDA, the land bearing khasra no. 373/1{15-18) and 178/1{1-19) of
village Mundka was handed aver to DDA on 12.10.2020 by ofo BDO (west) and ofo SDM (PE),
GMNCTD upon urbanization of the village. Further the land was transferred to Engg. Wing i.e
DPD-l on 1207 2021. (the copy of handingftaking over dt. 12.10.2020 and wransfer paper dt.
12.07.2021 are attached herewith)

Submitted pl.

Scan_1 (1) pdf

Transfer Paper of PP (1) pdf

2210712025 04:42 PM DEVENDRA KUMAR VERMA

KANOONGO

Note # 13

23/07/2025 10:54 AM SAKET KUMAR
DEPUTY DIRECTOR

MNote # 14

may please approve the proposal at note £1 ante

2410712025 05:51 PM VIKRAM SINGHAL
DIRECTOR
MNote # 15
Pl see remarks of LM Department above for further necessary action please.
24/07/2025 06:49 PM KISHORE KSHIRSAGAR LAKSHMAN
COMMISSIONER (LM)
Note # 16
25/07/2025 11:29 AM DEEPAK SUYAL

CHIEF ENGINEER

6
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Note # 17
250712025 03:42 PM BERIJESH KUMAR
SUPTD. ENGINEER

Note # 18
25]07/2025 05:48 PM NISHI KESH KUMAR
EXECUTIVE ENGINEER

Mote # 19

approval may please be granted as per #Note-1.

05/08/2025 01:21 PM NAVNEET KUMAR
ASSISTANT ENGINEER

MNote # 20

As per circular dated 27.08. 2024{CP-26-31 ) for any major demolition program must be
brought to the notice of worthy VC, DDA. Hence file may send to warthy VC DDA through LM
Wing, DDA for approval please.

13/08/2025 03:36 PM MNISHI KESH KUMAR
EXECUTIVE ENGINEER

Mote # 21
14/08/2025 01:47 PM BRIJESH KUMAR
SUPTD. ENGINEER

Note # 22

As per circular dated 27.09. 2024{CP-26-31 ] for amy major demolition program must be
brought to the notce of worthy VC, DDA
Case is forwarded for your perusal and further information/ approval of VC /DDA please.

14/08/2025 03:50 PM DEEPAK SUYAL
CHIEF ENGINEER

Note # 23

The circular referenced above is from the EM's Secretariat. Hence, the file may accordingly be

routed please.

4
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14/08/2025 06:42 PM KISHORE KSHIRSAGAR
COMMISSI (LM

-Elglll"'r 54-g.|1-|l|:l

Note # 24

As per circular dated 27.09.2024(CP-26-31 ) for any major demoliion program must be
brought to the notice of worthy VC, DDA. File may send to warthy VC.DDA through LM Wing,
DDA for approval please.

15/08/2025 08:09 PM DEEPAK SUYAL
CHIEF ENGINEER
Note # 25
18/08/2025 03:45 PM SANJAY KUMAR KHARE
ENGINEER MEMBER
Note # 26
VT may kindly peruse and approve the proposal at Maote 2 1.
20/08/2025 12:35 AM For RAVI SHANKAR
PC (LM)
Chittaranjan Dash
PC(PERSONNEL)
Note # 27
Approved

20/08/2025 05:48 PM NAGARAJAN SARAVAI
HIEE it R e S
Digaity Signed

22/08/2025 12:16 PM FIAHMH

8
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Note # 29
22108/2025 12:48 PM KISHORE KSHIRSAGAR M
COMMISSI NE! [LM]

Digixally Signad

Note # 30
22108/2025 02:57 PM DEEPAK SUYAL
CHIEF ENGINEER

Note # 31
23/08/2025 02:02 PM BERIJESH KUMAR
SUPTD. ENGINEER

MNote # 32
25/08/2025 11:29 AM NISHI KESH KUMAR

EXECUTIVE ENGINEER

)
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8 2 9 DELHI'DEVELOPMENT AUTHORITY
TR Uil Es-1 2 1
DWARKA PROJECT DIVISION-1
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CENTRAL NURSERY, SECTOR-5, DWARKA, NEW DELHI
Email — eedpdi@dda.org.in

No. F.2(1)AE-II/DPD-1/DDA/2025-26/ Z-f 2 Dated: ou-q’,zoz.S’

To
The Encroacher,
Meer Singh
Kh No. 778/2/2, Near Takiya Talab Mundka,
New Delhi-110041

Sub:- Reminder of Demolition cum vacation Notice — Encroachment on Water Body Area
(Johad Area), Takiya Talab in Village, Mundka.
Ref No.:- F.2(1)AE—IL"DPD-UDDA:‘202S-26H31 Dated: 18.08.2025

Whereas, a notice was earlier served upon you regarding the encroachment and unauthorized
construction over the land pertaining to the Water Body Area (Johad Area); and whereas no reply

/representation has been received from your side till date.

Since, this matter pertains to a case Jeet Singh Yadav vs DDA, (OA No. 311/2022) before
the Hon’ble National Green Tribunal (NGT) and is under constant monitoring of the Higher

Authority.

The land in question has been demarcated and verified as Johad Area by The Office of The
SDM(PB), GNCTD, and the Land Management Department(West Zone), DDA, on the basis of

revenue records. Hence, the construction/occupation on the said land is deemed illegal.
Accordingly, you are once again directed to:

1. Self-demolish the built-up structure raised over the Johad area immediately; OR
5 Submit valid and legally sustainable reasons, within the stipulated time, as to why demolition

proceedings should not be undertaken against the said encroachment.

PLEASE TAKE NOTICE, Failure to comply with this within 10 days from the issue of this order
notice will result in forcible demolition proceedings at your risk, cost, and consequences, without any

further intimation. Strict legal action shall also be initiated as per law.

Enclose:- As above,

N u\\“\y%

Assistant Engineer-11

DPD-I/DDA

Copyto:- U{L’

1. EE/DPD-1 for kind information.
2. DD, LM/WZ, for kind information
3. JE/DPD-1 w.r.t his report -
Kq\nb
Assistant Engineer—ll
DPD-I/DDA



330 ARy Y
DELHI DEVELOPMENT AUTHOR.ITY

| TR®T IR TS|

DWARKA PROJECT DIVISION-I

Fita T, Ve -5, gRPI, 73 feeedt

CENTRAL NURSERY, SECTOR-5, DWARKA, NEW DELHI
Email — eedpdl@dda.org.in

No. F.2(1)AE-11/DPD-I/DDA/2025-26/ M/ Dated:oé- ‘9. 70

To
The Encroacher,
General Store, Near Takiya Talab, Mundka,
New Delhi-110041

Sub:- Reminder of Demolition cum vacation Notice — Encroachment on Water Body Area
(Johad Area), Takiya Talab in Village, Mundka.
Ref No.:- F.2(1)AE-I/DPD-IDDA/2025-26/29 Dated: 18.08.2025

Whereas, a notice was earlier served upon you regarding the encroachment and unauthorized
construction over the land pertaining to the Water Body Area (Johad Area); the reply submitted by
Shmt Kamla Devi Ji dated 27.08.2025 is not found satisfactory.

Since, this matter pertains to a case Jeet Singh Yadav vs DDA, (OA No. 311/2022) before
the Hon’ble National Green Tribunal (NGT) and is under constant monitoring of the Higher

Authority.

The land in question has been demarcated and verified as Johad Area by The Office of The
SDM(PB), GNCTD, and the Land Management Department(West Zone), DDA, on the basis of

revenue records. Hence, the construction/occupation on the said land is deemed illegal.
Accordingly, you are once again directed to:

1. Self-demolish the built-up structure raised over the Johad area immediately; OR
2. Submit valid and legally sustainable reasons, within the stipulated time, as to why demolition

proceedings should not be undertaken against the said encroachment.

PLEASE TAKE NOTICE, Failure to comply with this within 10 days from the issue of this order

notice will result in forcible demolition proceedings at your risk, cost, and consequences, without any

further intimation. Strict legal action shall also be initiated as per law.

Enclose:- As above. s
N\ K\q\”g’

Assistant Engineer-11

DPD-I/DDA
Copy tg:-

. EE/DPD-1 for kind'information.
2. DD, LM/WZ, for kind information
3. JE/DPD-1 w.r.t his report
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CENTRAL NURSERY, SECTOR-S, DWARKA, NEW DELHI
Email — eedpdl@dda.org.in

Dated: q) .q. 025 ~

No. F2(DAE-I/DPD-I/DDA/2025-26/ H’D

I'o
‘I'he Encroacher,
Halwai ki Dukan Near Takiya Talab, Mundka,
New Delhi-110041

Subi-  Reminder of Demolition cum vacation Notice— Encroachment on Water Body Area
(Johad Area), Takiya Talab in Village, Mundka.
Ref No.:- F.2(1)AE-1/DPD-I/DDA/2025-26/28 Dated: 18.08.2025

Whereas, a notice was earlier served upon you regarding the encroachment and unauthorized
construction over the land pertaining to the Water Body Area (Johad Area); the reply submitted by
Shmt Kamla Devi Ji dated 27.08.2025 is not found satisfactory.

Since, this matter pertains to a case Jeet Singh Yadav vs DDA, (OA No. 311/2022) before
the Hon’ble National Green Tribunal (NGT) and is under constant monitoring of the Higher

Authority.

The land in question has been demarcated and verified as Johad Area by The Office of The
SDM(PB), GNCTD, and the Land Management Department(West Zone), DDA, on the basis of

revenue records. Hence, the construction/occupation on the said land is deemed illegal.
Accordingly, you are once again directed to:

I Self-demolish the built-up structure raised over the Johad area immediately; OR
2. Submit valid and legally sustainable reasons, within the stipulated time, as to why demolition

proceedings should not be undertaken against the said encroachment.

PLEASE TAKE NOTICE, Failure to comply with this within 10 days from the issue of this order
notice will result in forcible demolition proceedings at your risk, cost, and consequences, without any

further intimation. Strict legal action shall also be initiated as per law.

Lnclose:- As above. @% ?
v,
e

Assistant Engineer-11
DPD-I/DDA
Copy to:-
/" EE/DPD-1 for kind information.
2. DD, LM/WEZ, for kind information
3. JE/DPD-1 w.r.t his report

5
'@ /u\ \D\\rvs

Assistant Engineer-1
DPD-I/DDA
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CENTRAL NURSERY, SECTOR-5, DWARKA, NEW DELHI

Email — eedpdl@dda.org.in
No. F.2(1)AE-II/DPD-/DDA/2025-26/ 25 Dated:0ly -9 ox—
To

The Encroacher,

Khali Godam, Mata Chowk
Near Takiya Talab Mundka,
New Delhi-110041

Sub:- Reminder of Demolition cum vacation Notice — Encroachment on Water Body Area

(Johad Area), Takiya Talab in Village, Mundka.
Ref No.:- F.2(1)AE-I/DPD-I/DDA/2025-26/34 Dated: 18.08.2025

Whereas, a notice was earlier served upon you regarding the encroachment and unauthorized

construction over the land pertaining to the Water Body Area (Johad Area); and whereas no reply

[representation has been received from your side till date.

Since, this matter pertains to a case Jeet Singh Yadav vs DDA, (OA No. 311/2022) before

the Hon’ble National Green Tribunal (NGT) and is under constant monitoring of the Higher
Authority.

The land in question has been demarcated and verified as Johad Area by The Office of The
SDM(PB), GNCTD, and the Land Management Department(West Zone), DDA, on the basis of

revenue recards. Hence, the construction/occupation on the said land is deemed illegal.
Accordingly, you are once again directed to:

I. Self-demolish the built-up structure raised over the Johad area immediately; OR
2. Submit valid and legally sustainable reasons, within the stipulated time, as to why demolition

proceedings should not be undertaken against the said encroachment.

PLEASE TAKE NOTICE, Failure to comply with this within 10 days from the issue of this order
notice will result in forcible demolition proceedings at your risk, cost, and consequences, without any

further intimation. Strict legal action shall also be initiated as per law.

Enclose:- As above.

@;A\m\“é/

Assistant Engineer-[1
DPD-I/DDA
Copy to:- .
” EE/DPD-1 for kind information.
2. DD, LM/WZ, for kind information
3. JE/DPD-! w.r.t his report

o
WQ\ﬁ\qg

Assistant Engineer-1 |
DPD-I/DDA
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Email — eedpd1@dda.ore ;

No. F.2(1)AE-]IIDPD—I!DDA}’ZOZS—%!_?g mai e;azil(?;l‘da org.in
To ?-202¢-

The Encroacher,
Building construction

Near Vardhani Bhawan, Near Takiya Talab Mundka,
New Delhi-110041

Sub:-  Reminder of Demolition cum vacation Notice — Encroachment on Water Body Area
(Johad Area), Takiya Talab in Village, Mundka.
Ref No.:- F.2(1)AE-I/DPD-UDDA/2025-26/33 Dated: 18.08.2025

Whereas, a notice was earlier served upon you regarding the encroachment and unauthorized

construction over the land pertaining to the Water Body Area (Johad Area); the reply submitted by
Shmt Kamla Devi Ji dated 27.08.2025 is not found satisfactory.

Since, this matter pertains to a case Jeet Singh Yadav vs DDA, (OA No. 311/2022) before

the Hon’ble National Green Tribunal (NGT) and is under constant monitoring of the Higher
Autharity.

The land in question has been demarcated and verified as Johad Area by The Office of The
SDM(PB), GNCTD, and the Land Management Department(West Zone), DDA, on the basis of

revenue records. Hence, the construction/occupation on the said land is deemed illegal,
Accordingly, you are once again directed to:

1. Self-demolish the built-up structure raised over the Johad area immediately; OR
2. Submit valid and legally sustainable reasons, within the stipulated time, as to why demolition

proceedings should not be undertaken against the said encroachment.

PLEASE TAKE NOTICE, Failure to comply with this within 10 days from the issue of this order
notice will result in forcible demolition proceedings at your risk, cost, and consequences, without any

further intimation. Strict legal action shall also be initiated as per law,

Enclose:- As above.

P
s

Assistant Engineer-11
DPD-I/DDA
0 I
Copy tp:- '
3 . EE/DPD-1 for kind information.
2, DD, LM/WZ, for kind information
3. JE/DPD-1 w.r.t his report

® 4{,\\%\”2/

Assistant Engineer-1l
DPD-I/DDA
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No 012407
s T e, e ae
GOVERNMENT OF NATION PITAL TERRITORY OF DELHI

(frag ==n s zfan)

FORM NO. 6
(See Rule 8}

HTg SHETI-TH
(i1 42 17 % SeAda far man)

DEATH CERTIFICATE
(Issued under Section 12/17)

ag swifra .mrqméﬁ:fmfaﬁaa A 57 ¥ 9A a@ ¥ @ g g @ fr (variT 817)
........................ am '""""'““‘""""'"_'“‘ﬁiﬂ'l’"""""""""'

This is to certify that the following information has been taken from the original. record

of death which is the regisjer for (Local Area) .. Mo

of Tehsil ... N ovpghes.. ...........of .D.istnct ‘,Qu_)gf
e D‘“ﬁ“w_ﬂw SRS i el

am/Name ﬂq_})&qq%—; Sfd

fam/Sex... 37913‘_

== = fety Date of Death. Mm.j,.,,,gm!

7=y %1 4w/ Place of Death .
ol YUEE %——;ﬁ: §i

¢sfaon  #ea/ Registration NOOJ
qefwen feam/Date of Registration....... ... B2 — Dot .

R&JS’/—-Onlg 5‘(&@0}(_"

R-yNe = 684 y3) i 4 JLg’
T~ e | W/
/ a7 a‘r&ran FEAT T
a3 Signature of i tssumg authority
feaipy Date. ..o f7/Seal

w‘uq%‘ffwfaaq-sm'mtrf’wrmw*mtmrﬁm"@ fegr wmaem 1 T 17 (1) Trrrzfsanaf&'zl
No disclosure shall be made of particulars regarding the cause of death as entered
in the register. See proviso to Section 17 (1)

MEIPE— 340 NC T Delhi)/ 88
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TS 105 Qe wEwy d Redt g

Form No. 10 A Govt. of National Capital Territery of Delhi
(fraw J=g7 14 26 ’ 5
{See Rule 14) EQ) | - 3J 74 4

{afiree weg saetoa (faear /)
SPECIAL CERTIFICATE OF DEATH (DETAILED)

SER TAT e, I sifafvae, 1969 A M 17 ¥ snanta faar wr

Issued under Section 17 of the Registration of Biiths and Deaths Act, 1969
T& SIS far st § B Faeafafed foeqe g g b g @ T 2

aﬂﬁ;..............--..-'--(E:qr.{) ¥ e § eimfaa &
This is to certify that the following detaile%nfﬂmﬂiop.haﬂ been taken from the original
S

Tef-‘ol‘d‘ of the Death Which is in the register for LR S SR ocal area),
TSI FWr. 3440 ..., Goltee A fafr. . 12002095 L
Registration No. Date of Registration
1. q‘-fiﬂraﬁx‘.""004..-3.—.2c.;9-5ll-..-t_v.‘l-t--..-c.,.l..-ttl!l
Datie of Death <
Ra jmal

2. gﬁ‘ﬁTK{fW...-.-....'....-.---.....c-..-...s.--.-s-----
Fuli nzme of the deceased

3. ar/afasram...... MoorSlng"l.
Name of the Father/Husbacd ;

4- ﬂm%m (anr)..';E{-..!tl\:'-l"._..i;.o.s'l?‘....'......‘..._‘..'.‘...
Place of Death (Full address) S - :

5- o-,.u‘na-c.-wc:agc P '5o%-¥- e w ¥ L L R
Age

s . Male

6- ﬁ'ﬁT (@tmfgm)......_,,...‘,....__,...............-....

Sex (Male/Female)

7. Gattew feafq (afaarfen/faadfya/fogan [faa</am/aas) . Harried
Marital Status (never Married{Marriedf‘Widowm'idower}Separaxed[Dinmd)

8. mamq.,l!,.._.00|.0'-‘0‘-‘-.'Cnoc."..vci-.o-tl..llt..ll.l-..
Occupation ; Hi
indu
9, Hﬁr- ’..,.ld,.no....o...ol....-ll-:..tv-lil....‘...ocl.

Religion A
i Iﬁg]:: . _ . Indian
i Nationality :

11. &€ {939 T FT QR 947 484, Rly.Rd.azadPur

Permanent fuil address

12. é‘[qi‘aﬁﬁarﬂ.........-...-..-10-‘:-1?),.-..-'.-....o--..-......-
Duration of illness

13. T geq &1 Frow fafwews gra swfoa a1 ? (/) ...... Y85, .. ...

=

Whether Medically Certified (Yes/No) 11
14. falswan #1 5en (uafas/amadfes /gaeh/fvarifas/anag) . ALLOP,,
" Kind of Medical atiention received (Allopathic/Ayurvedic/Unani/Homeopethic/Others)

}5. f&'mﬁ....-----....----........----..---a..--“-‘-«v--o-.
Reamarks '

P.T.0,
FfaTHaT F FEATET
Signature of the Issuing Authority
(Seal)

WE —7e & Seaew ¥ gAY § fRe an AL F IR FT ey LY fear stroa |
NOTE :—1n case of death o disclosure shall be made of particulars regarding the cause of
death as entered in the regisier.
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i, ST FTH FHT . evveeermcnors P LI PR R R R
Serial No. of Registration

2. FPHT & AT, o eennenonnanrnrnens R LR £l x 80
Name of applicant

3. SfafqiT & fag yrdarag & fafg. .. ..., R by M me e
Date of application for copy

A TETRE BN oo sin Do welbaivas meh s v e, B G
Date of receipt

5. R Fiaadrem. ... ... i pomstie SR b e ey e 's
Record 3earching fze

6. TF T ..... ......20/- -  endle S R P g
Postal charges

R E R TE B - S s < g bee
Copying charges

8. sPtfaf g w§ fmps.. 16/2228

Copy prepared on

.............

9. sfafaf amifbm F1 0§ fevm. .. ..., R R it s ey =
Copy attested on R
10. afafai dfqq @ ag .. 1823295 0 L L
Copy delivered on
1i. sfafEl a9 @@ & geame .. oL L, g ;

Sigoature of copvist

Corrzction is done under the order of Registrar
vide Hosp. letter lio. 37107 dt. 13.12.95. How
the father name & audress be read as Meer Singh

92 V. & P.O. Mundka, Delhi instead of lHoor
Singh & 484, Rly. Rd. Azad Pur.

2
}A. i i_ ‘\,f"'_ r v lv
L ‘/z’\i
w@
)
‘:i:g' Y
Q
o8 §
o

TSR 173/TEE 51 €0 U 08 o (T oW o)/ 95— 22-7-95— 2,500 e o

MGIPNLK 112 Dte,  F. & 5. T CT ¥)0°—22-7-95—D,50C Facs.
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AT WIOQ TTa5A, § T.wsdl/*,

o3 #z7 ¥ 9w, =,
=1, f2=f1, 110041

Address: W/O Rajmal, H
NO.778/2/2, Near Community
Center, Mundka, Mundka, West
Dethi, Delhi, 110041

'} P4

1047 help@uidai.gov.in
1800 180 1947

2x N\

wew. uidal.govin P-O. Box No. 1947,
Bengaturu-560 001
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fesIeR-08 09 2025

HE® HRTA

ZaH IRASET @3-
Reeh s witveor
ZaRE [aFeT-s, 7% e

Rz I {F W Pfie sy # el 7@ g Rw & waw d

AR,

WY& FA@E F  9¥ @& 2(1)/AE-1[/DPD-I/DDA/2025-26/34 o
18.08.2025 T e Y, o0& dgd gy Fufea S & @@ @& 778/2/3, oH
759, Rel-110041 # g § W Iea vy @ defe swdufaesdy afes s
T g, EA 39a wofea A 10 e & e @l @ @y R o @ AR 3@

el

AE A FAT ¥ ¥ 3eo@ B ¢ B Bsor qree H 9 (Ses §R) W R

(2) 39 wau & Ig *gan & & 397 A ywdufw, 3qRa w@ st @ gl
mmmmmmmmm;mmyamagmm
ﬁmmmmﬁama@,mﬂwmm&-

(1)

(i)

(iii)

(iv)

# Totaren, 3 72 @Y, Ut @A A ToEe aqw, qEey wEE A AR R,
39 oRER & §EE & ¥ Row 40 avf § A« &A1 778/2/2, WH-
Hea, ieeh-110041 & T W €I

Tgi T 3oo@ H ¢ & wofed wma 778/2/3, a s, Rea-110041
& W &7 # Rua ¢ B/ 3y @ o) 3Rr o g S @)

s Wufed A i 10.11.1999 & Afy vl 3 w ueh o
Rsherer amarht s & Rey (@) & & | o Rae & R ¥
AR, Fofed WEAT 778/2/3 1 W&l (81%e) 1158 & a5 (01 &nr 3R
03 fawam ¢ N TN @ FA 1158 & I F siex & WaAvr F R
m%nm@%ﬁ(mﬂmmﬁm%gﬂxmﬁmgl

Tel T N 3@ e g TR oaf 1985 ¥ ghw, o Rewr ¥
FFREiFAaREt FA geal), gy 3R agdieeR & & $ad @l

Hufea &, afew 3w @ awafdt & wofeaal & il fa
1|

TR 55 9 AY-
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3.

S I, Hd e 1 & &9 &, deprdel @A A S A wsE
(@S, SRAAAE Bl Fr FR F AT afadr W e # gt F R
wmwmﬂlwmmﬁﬁmﬂmrﬂﬁm
37% 1985 & 3d A ool Wufeq 1 WAr & IeX [T IR HFAr a R
EA o el Wufed Y W & siew & Twor F RRm gan @1 adAe A
arene & A W ow 3h dm w fawHor gAN g@rr A R o @, S
& 399 swduias ARw & SR v & seaw fvar T B

U HemEr, 9§ 1998 #, dewrele vored fAwmr & dfowfREl @ g
g # 718 IR FFE e WHER g@rr Ws WeH (WA, S
e, Wt zgaew 3R awe f gt @Ramsit # Boundary Wall &
faaTor fORar =

FiA= fRfa # gl wvf @Ewn-778/2/3 3R aee (Se3) & &
HraSfaE q5H, o MRE IAEE Uk AR ATl &AW off @ e #fR
Rua 81 39¢ U@ & aree (Se3) & AR AR AFW A Ao &gl
AT 200 § 250 Hie g Ha: SNEs A 4 W AT I FS e & a8
3cdesT BIAT & |
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ywaufas Afew sl far = g1
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3Ty T |
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T Tt A ToEA @
HElA |&A1 778/2/3,
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_ Rajbala
[ 90 Y / Year of Birth 1953
" AfA=T/ Female

RECIED
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AT, WIO 71989, 0 A.sad/%/2,  Address: W/O Rajmal, H

A e T, e, NO.778/2/2. Near Community

Fr=ft, =1, 110041 Cenler, Mundka, Mundka, Wes!
Delhi, Delhi, 110041
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@® 2NIL DHULL, ADVOCATE PH.NO.

CHAMBER NO. 35,
DISTRICT COURT SONIPAT
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BLOCK-A,

Ref.
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Dated-25.08.2025
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Date

The Assistant Engineer, 8 5 O

Delhi Development Authority,
Dwarka Project Division-1,

Central Nursery, Sector-5, Dwarka, New Delhi

REPLY ON BEHALF OF KAMLA DEVI W/O LATE SH.
MAHAVEER R/O HOUSE NO.63A/3, NEAR TAKIYA TALAB,
MUNDKA (WEST), DELHI-110041 TO THE NOTICE DATED
18.08.2025 BEARING NO.F.2(1)/AE-II/DPD-I/DDA/2025-26/28
ISSUED IN THE NAME OF HALWAI KI DIKAN, NEAR
TAKIYA TALAB, MUNDKA, VILLAGE

I, the above named submits as under:

The above named person is permanent resident of above said
address since her marriage i.e. more than 50 years and prior to that her
deceased husband and his forefathers were also permanently residing
at the said address. The undersigned received the above referred notice
through the tenant to whom the said shop in question was letting out.

In response to the said notice it is humbly responded on behalf of
undersigned to the following effect:-

1. That above said notice under reply does neither having complete

NS
. ~" particulars of any person to whom the same has been addresses nor
O

b“ o€ house number has been mentioned.

T

. It is also alleged in the notice that the officials have demarcated the

j;har as per orders of National Green Tribunal but no such report has

\n-
. o, =" Been attached to the notice under reply.
-DC Pl Fire b

WL A 3. Apart from above, it is submitted that the undersigned along with her

family members is and has been residing in the property in question
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4. Tt is further to submit that not only this, the undersigned along with
other family members have electricity connection, aadhar cards,
photographs, ration card, lal dora certificate issued by revenue
department of Delhi Government over the land in question.

. The undersigned and her family members does not any other

accommodation except the land in question and are doing their

livelihood in the village and day to day affairs,

That undersigned never encroached upon the area of Takiya Talab as

alleged at any point of time keeping in mind that since long they are
residing over the same to which all the relevant documents are also
being annexed with the reply to the notice.

. That in the above noted facts and circumstances the notice under reply
is liable to be withdrawn as undersigned has nothing to do with the

present notice and/or encroached upon the land of talab as alleged,

which is also in violation of principle of natural justice.

You are, therefore, required that the notice dated 18.08.2025
bearing No.F.2(1)/AE-II/DPD-I/DDA/2025-26/28 issued in the name of

Halwai ki Dukan, Near Takiya Talab, Mundka, Village be withdrawn

with immediate effect in the above noted facts and circumstances of the

case.

Sincerely Yours’

Delhi.
Dated: 27.08.2025

Kamla Devi -
W/o Late Sh. Mahaveer

R/o H.No. No.63A/3,

Near Takiya Talab,

Mundka (West), Delhi-110041
M: 7053484231
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No F 4(20)AF(PYDPD-I/DDA/2025-26/ G\ Dated: 15 [alLe
TO M re|
The Dy. Dir. (LM) WZ, D.D.A.
Subhash Nagar Mor, v DA A B
1S .-T - 2002

Subhash Nagar, New Delhi- 110027

Sub:- Regarding the objection raised by the encroachers on the Notice
served for removal of encroachment of Takiya Talab, Mundka

1. Ref F.Z(l)/AE-IIIDPD—I/DDAIZOZS-26/28 Dated:18.08.2025
2. Ref F.Z(l)/AE—Il/DPD-l/DDAI2025-26IZ9 Dated:18.08.2025
3. Ref F.Z(I)/AE-Il/l)PD—lr‘DDA/Z(lZS-Zﬁ/S} Dated:18.08.2025
4. Ref F.2(1)/A E-I/DPD-1/DDA/2025-26/34 Dated:18.08.2025
5. Ref F.2(1 )/AE-Il/DPD—l/DDA/ZUZS-Z6/31 Dated:18.08.2025
6. Ref F.2(1 )!AE-Il/DPD-l/DDAl2025-26/42 Dated:04.09.2025
7. Ref F.Z(l)/AE-]l/DPD-l/DDA/ZOZS—Z()MO Dated:04.09.2025
8. Ref F.2[l)fAF,-]l/DPD-l/DDA/ZOZS-ZﬁM] Dated:04.09.2025
9. Ref F.2(1 )/AE-II/DPD—l/Dl)AIZOZS-Z()/SS Dated:04.09.2025
10. Ref F.2(l)r‘AE—ll/DPD-l/DDA/2025-26/39 Dated:04.09.2025

With reference to the subject matter, and in compliance ol orders in
NGT Case OA No. 311. In accordance 1o the verified 1SS drawings of village
Mundka (Kh. No. 373/1) notice was issued to the encroacher of the iand pertaintig

10 the subjected water body.

This office has received the comments/representations from the encroachers in
response to the notices issued. The comments submitted are summarized as under:

1. Reply of Notices Ref S. No. (1,2,3,7,8,9) were given by Smt Kamla Devi Ji
vide letter dated 28/08/2025 has submitted the documents claiming the ownership
of the land (Some part) of Takiya Talab. Mundka and with comments that the land

belongs to them.(Documents Enclosed)

2. Reply of Notices Ref S. No. (4.5,6.10) were given by Known of Late Shr

Meer Singh Ji vide letter dated 11/09/2025 has submitted the documents claiming



the ownership of the land (Some pavgﬁglxa Talab and with comments 145u
uments

demarcation done was wrong. (Doc nclosed)

In view of the above, you are requested to kindly verify the details furnished
by the encroachers with reference to your records and provide your
comments/remarks on the matter for further necessary action

.../

Executive Engineer
DPD-1'DDA
Copy to:-

CE/Dwk, DDA for kind information.
. SE/DCC-1. for kind information.

SDM(PB), Nangloi for kind information.
\/Aft LI/DPD-1, w.r.t. report. M‘ "\’zf

Executive Engincer

DPD-I/DDA

;J IJ —
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DELHI DEVELOPMENT AUTHORITY

ERET URUIS W3- 1

DWARKA PROJECT DIVISION-1

S THA, AR -5, g, 78 Reeht

CENTRAL NURSERY, SECTOR-5, DWARKA, NEW DEL.HI
Email - eedpdlia dda.org.in

No. F.4(20)AE(P)/DPD-I/DDA/2025-26/ £ | & Dated: {6/&7/%14/

To

The Dy. Dir. (LM) WZ, e &
Subhash Nagar More, J.P.L =* 1/D.D.A.
Subhash Nagar, New Delhi- 110027 NO

E=1laV]
all'y ARSEESENEIDAESEPRANGE
"

DatouindB ot
Sub:- Conduction of Joint Demarcation of 2 Nos. of Ponds having Kh. No. 178/1, 373/1
in Mundka Village

(O.A. No. 311/2022) Before Hon’ble National Green Tribunal
IN THE MATTER OF

B O e B L T ——— Applicant

GNCTD &Ors Respondent

With reference to above, The 3nos. of water bodies of Mundka having Kh.No. 178/1, 373/1.
190/1 is pending for rejuvenation. As the TSS Drawing of water body 178/1, 373/ has been
Jointly verified by the BDO office, GNCTD & LM/WZ/DDA. As per TSS verified Drawings and
Joint Survey Report, The Notices were served to the encroachers. The objections were raised by (he
occupants/encroachers in respect of Notice served by Subdivision office of DPD-1/DDA for
demolition. In the last hearing, the matter was discussed and directed to file the Joint Demarcation
report in the presence of GNCTD BDO Patwari/ Kanoongo, nearby occupants, head of village.
encroachers and all related person concerned.

Hence, you are requested to conduct the Joint Demarcation report as early as possible in
presence of concerned nearby occupants, persons, departments & other stakcholders.

Executive Engineer

DPD-I/DDA
Copy to:-

I. CE/Dwk, DDA for kind information.
2. SE/DCC-1, for kind information.
3. Panel Lawyer for information.

\4—AE-Il/DPD-1. w.r.t. report.
5. Guard File, m
16 oalt

Executive Engineer
DPD-1/DDA
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,L : : REFERENCE POINT-1 MUNDKA VILLAGE
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.74 (1 E-mail : info@bearingtechnology.biz
Website : www.bearingtechnology.biz
861 /2 .0, > 22 4 5 1 1 1 2
~ 0
Sl U > / 21.67 NAME OF WORK:-
TSI S ) SCALE - NTS
O;G & <§ x) DEMARCATION OF KHASARA NO.178/1
5, )
o . . 1029 DDA LAND AT VILLAGE MUNDKA NEW DELHTI. ALL DIM. ARE IN GATHHA
7 CLIENT
: 3 s
R 402 ’\0?%3 ® 033 4 DPD-1, DELHI DEVLOPMENT AUTHOURITY. PAPER SIZE - A-1

Generated from eOfficg by NAVNEET KUMAR, NK-AE(DPD-I), ASSISTANT ENGINEER, DDA on 19/08/2025 12:47 AM




AnneégléR O fyeeht Rrepre wftreon,

DEVELOI MENT AUT nom I v 48

DWARKA PROJbu nwm()N 1
¥y FHN, W -5, FRPT, 71§ faeeh
CENTRAL NURSERY, SECTQOR-5, DWARKA, NEW DELII
Email — cedpdi@dda.org.in
No. F.2(1)AE-IUDPD-I/DDA/2025-26/ &3 T Dated: ol 19 2P 23~

To,
The encroacher
Near open land/Kh No 178
Mundka, New Delhi-110041
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INDIA NON JUDICIAL

e I T L
Government of National Capital Terniory of ‘iﬁej_h‘s
3 £
e-Stamp
Canificale No. © IN-DL19701223340004K
Cerniinate issued Date o : 06-Sep-2012 02:58 PM_ :
scoustRsfersnce 1 NONACC (BK)/ di-corpbk/ CORP PUBAGH/ DL-DLH
Unique Doc. Relerence :  SUBIN-DLDL-CORPBK39511664607212K
- Purchased by . . SARDJ.,
Descriptien of Document :  Ariicle 23 Sale o
Property Description e . EXTENDED LAL'_DORA'VILLAGE MUNDKA DELHI
Consideraiion Price (Rs.) : 1,66,00,100 .~
; i (One Crore”Sixty Six Lakh One Hundred oniy)
First Party Elers HUKAMCHAND{/-"”
Second Party PUBAROE L
Stamp Duty Paid By i : SAROJ
Stamp Duty Amount(Rs.) . 664050

(Six Lakh Sixty Four Thousand And Fifty oniy}
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suamp Cerdificate No.IN-D1L19701223340004K

SALE DEED FOR RS.1,66,00,160/-

Sramp duty under section 23 of Indian
Rs. 332002.00

Sramp Act, @ 2% on Rs. 16600100.00

{ransier duty under section 147 of Delhi
Municipal Corporation Act, @ 2% on Rs. 16600100.00 ; Rs. 332002.00

Actual Calculated Stamp Duty :- Rs. 664004.00

Sh Hukam Chand S/o Late Sh Narain Dass Rio H No

Name of vendors
| 5138, Rani Bagh, Delhi-110034,

Smt Saroj wio Sh Kuldeep Singh R/o H No 86, VPO-

Name of vendee/s
Mundka, Deltii-110041.

kind of document SALE DEED

vacant plot land measuring 1250 Sq. Yds., i.e. 1046 Sq.

Kind of property
Mitrs., comprised in Khasra No 713 (1-05), situated
within the Extended Lal Dora abadi éf.Viilage Mundka,
Delhi-110041.
Value of fand ? G Rs.I5870%- X 1046 Sq. Murs. i.e. Rs1,66,00,020/-
£ 29 'i*on:sifi;mticn amount : Rs.1,66,00,100/-
Stump duy paid on ¢ ReJ66,00100-
:ﬂ_;-}.‘_._*_.:ﬂﬁidﬁ:;ﬂtigﬁ'amoum il
7 ey duly pid L © Rs.6,64,050%
2
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» Certificate No.IN-DL19701223340004K

NOW THIS SALE DEED WITNESSETH AS UNDILR

That in the consideration of the said amount the vendor(s) doth herchy sells. conve
ranshers and assigns the aforesaid plot and his/her/their rights, titles, interests, privile
casements and appurtenances, thereto to the vendee(s) and the vendee(s) will hold. use s
enjoy the same without any hindrances, clai;nS or titles of others.

That the vendor(s) has/have handed over the actual, physical and peéceful vacant pOSSessivn
of the said plot under sale to the vendee(s) and the vendee(s) has/have also occupied the
same at the spot.

Thart all the expenses aﬁd costs of this sale deed have been borne and paid by the vendee(s 1.
That the vendor(s) and the vendee(s) both have obtaincd the necessary No (hjection
Certificate from the A.D.M. (Notification), Delhi. under section 8 of the Delihi 1 und
Restriction on Transfer Act, 1972,

That upto the 'd_at'c: of registration of the this sale deed, all the dues, taxes and other oul
soings, if any, regarding the said plot shall be borne and paid by the vendor(s).and therealier
the same shall b(;. paid by 'i'he_: vendee(s).

That the vendee(s) can get the said plot under sz T R s
SHOAN B NeR K Bl RS sale mutated/transferred in histher/their o n

- name(s) by presenting this sale deed or its true certified copy in any Government or Rev
: gevenue

Records, Delhi.

That 1 fndee : v st
the vendee(s) will be fully entitled to use the said plot as he/She likes according to
el

histher.requirement afler execution of this deed
A g

*?,9(4:3.'
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That the vendor(s) hi
(8) has handed over the original previous documents, reparding the

1o the vendee(s).

Phat the vendor(s) and the ch“@ both are citizens ol India.
That the vendor(s) shall not create any charge or claim any amount from the vendeet ')
respect of the said plot, under sale after the registration of this Sale Deed.
That the vendor(s) will be fully bound to give statement for mutation of the above said pi
in [a\gom of the vendec(s) before the: Tehsildar concerned, self or his/her/their atorney.
That éill the taxes, --charges-and other Government dcmands, is any dues upto the date of ihis
dccd :»hall be paid bv lhf. vendor(s) and ht:/:.h*!they will be held responsible for it forever
and hom thls day all s‘uch la*{es, chargcs and demar'xds becoming due over the scheduled lot
shall be borne a_nd- pald _by-thc vendee(s) him/her/themselves.
That the vendor(s) and the yénd_f_:n:(sj Lave read and understood all the terms of this sale deed
in bood heallh and qound d:sposmg mind. -
That the vencim (s) heleb) qssure(s) the vendec(s) tiﬂl the said plot under sale is free from 41

sorts of encumbranccs such as sale mortgage, gift, court stay, cotrt decree, litigation.

machment ]:en lease nontlcatlon, acqmsmon arrears. and family disputes etc. and therc is

no legal defea m the mle of Dwn(‘:lbhlp cf lhe vendm(s} both his‘her/their moveable and

immovable properties w:Li be llable 1o mdemmfy all the loss»s. costs, expenses and damaes
incurred by the ve_r_i_dee_(is),_-m all respects.
J'hat there is no deviation From the original plan / structure in respect of the said propurty

y

and never booked by M.C.D./D.D.A.

/i} e o
Lj géc:-
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~samp Certilicate N AN-DL 9701223340004k

Ihis sale deed s made and executed at Delbi, on this 11" day of September, 2012 betw

s Hukam Chand S/o Late Sh Nurain Dass R/o I No 2138, Runi Bagh, Delhi-110034.

hereinafler called the Vendor(s)).
- IN FAVOUR OF =--

Smt Saroj wio Sh Kuldeep Singh Rfo H No 86, VPO-Mundka, Delhi-110641.

(hereinafter called the Vendee(s)).

Whereas, the expressions of the Vendor(s) and the Vendee(S) shall mean and include the

partics. their legal helrs. executors, successors, representatives and assigns eie.

And whereas, the Vendor(s) is/are the absolute owner(s), occupier and in peaceful physical
possession of vacant plot land measuring 1250 Sq. Yds., i.c. 1046 Sq. Mtrs., comprised in

Khasra No 713 (1-05), situated within the Extended Lal Dora abadi of Village Mundka, Delhi-

110041 which is bounded as under :-

st - Road 16 Feet wide -~
West - Other’s Property""-
North - Other’s Property
South - Other’s Property

{hereinafier ca_IIed the land).

And whereas. due to bonafide requirements and needs of money the Vendor(s) has'h.ive

awreed to sell the above said land to the vendee(s) for a sum of Rs.1,66,00,100/- (Rupees One

Crore Sixty Six Lacs and One Hundred ounly) in shape of cash at different times and ihe
vendee(s) has/have also agreed to purchase the same. The entire sale consideration amount hasthis ¢
Aready been received by the vendor(s) from the vendee(s) in which the vendor(s) admit(s} the pi.-+
‘eeeipt of the entire sale consideration amount from the vendce(s) before the Sub-Regisiar
Loncerned. Delhi, | h

e

"'; - -? i )
AR
{

fad
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L SALY :\ :
{and Detail T T——— . I 1
- i ) ” ' TN 1- _ .
; lkll\ll “li_}}? !t l“il \il “\’ll \l\l“ l -.\l‘li HI”;II“]M ]yI“-
ii Village, Q10 g 'taperly Fype Roadephial
| place (Scgment)  Mundks
: }‘[‘opt‘ﬂ_‘ 4\1.!{;1'\“.“]‘, Phostisg N . “ul"zld N i h‘]“”i”\-’i
[ area of Property e e o b= o i )
Al - ~ .
Money Related Detail '.
Consideragon Amount 1o.000. 10000 Rupees Stamp Duty paid 664.050.00 Rupees !
| value of Registration Fee 166.005.00 Rupees Pasting Fee 100.00 Ruppes B
L-__-___..——-—_
This document of SALE SALE WITHIN MC AREA
Presented byt Sh/Smt S/o W/o R/0
Hukam Chand Narain dass 2138 Rani bagh new delhi
in the office of the Sub Registrar, Delhi this 11/09 /2012 day Tuesday
between the hours of
: n—“"“‘“ :R oistrar/Sub Registrar

U ToE SE o fs.R [IA-PUNJABI

Signature of Presenter _E-_ DalhiNew Delhi
Exceution admitted by the said Shri/Ms Hukam Chand BT

and Shri/Ms Saio]

o W/o D/o Amar Nf;}{h Dh‘um]‘a R/073 FF Bhera Encl

Who is/are identified by Shri/Smt/Km. Kamal Dhamija S/
Paschim Vihar new delhi e
and Shri/Smt./Km jasbir Singh S/0 W/o D/o Raj pal Singh: R/o 215 nangla _%h"t}%‘{_j:ﬁew &6thi

(Marginal Witness). Witness No. 111s known Lo me.
Contents of the document explained to the partics who understand the condltn;ns id admit them as correct,
Certified that the left (or Right, as the case may be)hand thuml impression of the executant has been affixed in my

4

Il

presence
Vendor(s) Mortgagor(s) admit(s) prior receiptan entire consideration Rs.16,600.100.00 Rupeess One Crore Sixty Six Lukh One
. has been paid to the

S/o Wo kuldeep Singh
vendee(s) /Mortasese(s) | :
. gagee(s) in my presence. He/They /were also identified by the aforesaid wilnesses.

Registrar/Sub Registrar

SR IA- PUNJABI BAGH
DelhisNew Delhi

fin
Ji!l dBedlsanLé of entire consideration of Rs._____ Rupees
endor(s)/Mortgagor(s) by ~ Sh.iMs. Saroj

R‘a 86 VPO mundka new delhi

Date
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Lt A oD e IInd Parn Pl Withass

AR e R e e

Lonbh AR il

i porei

Ist Party IInd Party

i i
% 4 Parny fml o Hukam Chand i) éw‘: g L ;ﬁ‘:—%ﬁ B i
| ey
: R e 5‘?
Eh‘ﬂ Par{y Al - Suroj \ 3 oy ;;Q:‘{-':
i ® . " g:_l:s? ,;l‘
;“‘ Whess  xokg  Kamal Dhamija,  jasbir Singh \\"\f/ dr“""r
i Certificate (Seetion 60) _.“__.,.,_,--—'“”E < 4
; o N\ &
i Regiswation No4. 768 4, Book lo.1 Vol No 2,033 ST '\N‘f:f
| On page 4¢ i oo
. ﬂnglt‘ﬁ.?}fumg, 3 on lhis date 12/09/2012  2:03:23p day Wednesday
'mpressions has/have been taken in my presence ’

Sub Registrar
SR 1IA-PUNJABI BAGH
New Delhiffelhi

Dare
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Siamp Certilicate NoAN-DLIYTO1 223340004

Lo fhat the documents have been prepared under the instructions of the yendeonisy and he

vendee(s) with their free will and wish and the conients of this docurment have been reed

explained to them in their own vernacular language and have understood the means..

implications and contents upon being satisfied in all respects.

In witness whereof, this sale deed is execﬁted"?iit De}hi, on the day, month and year firsl

above written in the prescnce of thc followmg, w:tnesscq

S e R R e R 4 i
Witnesses:- - e P o
Wt e e S
Sh Kamal mmmua s;-o Sh Amar Nath Dhamija Vendor(s)
Rio H No 735 Fxrst _Finor-,_ Bhera Enclave,
‘,:«z\..:» & !

Vendes(s)
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g Government of National Capital Territory of Delhi
2 :
8 e-Stamp
2 Certificate No. © IN-DL46659779763649U :
§ Certificate Issued Date Y 15-Jun-2022 11:11 AM _
< Account Reference © IMPACC (IV)/ di749303/ DELHI/ DL-DLH
= Unique Doc. Reference ©  SUBIN-DLDL74930377611510418477U
% Purchased by : KULDEEP SINGH ALIAS KULDEEP SINGH LAKRA
% Description of Document : Article 55 Relinquishment Deed :
% Property Description . KHASRA NO.87/20 MIN AND OTHERS, VILLAGE MUNDKA, DELHI-
B 110041,
5 Consideration Price (Rs.) : 0 :
3 (Zero)
First Pany © NITIN LAKRA AND OTHERS :
:  Second Party KULDEEP SINGH ALIAS KULDEEP SINGH LAKRA
& Stamp Duty Paid By :  KULDEEP SINGH/ALIAS KULDEEP SINGH LAKRA
3 _Stamp Duty Amount(Rs.) ;100 :
E-: (One Hundred only) :

.
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CERTIFICATE NO.

RELINQUISHMENT DEED

This Relinquishment Deed is made and executed at Delhi, on this 3 UnE, /5, 2022 by
(1) NITIN LAKRA ( 2) VIPIN LAKRA BOTH ARE SONS OF SH KULDEEP SINGH @
SH. KULDEEP SINGH LAKRA AND (3) NITIKA LAKRA D/O SH. KULDEEP SINGH @
SH. KULDEEP SINGH LAKRA, ALL ARE R/O HOUSE NO. 388, GUGA PARK,

VILLAGE- MUNDKA, DISTT.WEST, DELHI-110041. (hereinafter called the
RELEASOR/S).

IN FAVOUR OF

SH. KULDEEP SINGH @ KULDEEP SINGH LAKRA S/0 SHRI BALWAN SINGH R/O
HOUSE NO. 388. GUGA PARK, VILLAGE MUNDKA, DISTT.WEST DELHI-110041.
(hereinafter called the RELEASEE/S).

Whereas, the expressions the RELEASOR/S and RELEASEE/S shall mean and include

the parties, their legal heirs, executors, successors, representatives and assigns etc.

Where as Smt. Saroj @ Saroj Lakra W/o Shri Kuldeep Singh @ Sh Kuldeep Singh Lakra was
exclusive recorded owner / Bhumidha}of land comprising in khata khtoni No.2772/2971 min,
land comprising khasra No.87/20 min measuring area (0-17) biswas and land in khata
jamabandi No.92, khatoni No.78/1 land comprising khasra No 88/16 min by (0-04) biswas ’/)
khasra No. 87/2§/1 min (0-06) biswas land total measuring area (0-10) biswas and also

exclusive owner of land in Extended Lal Dora Abadi in khatM khasra no.713,

l_c‘)_t_a_l measuring area 1 bigB;S biswas land in situated at revenue estate of village Mundka,,

Delhi-110041, as per revenue record of Sub-Division, Punjabi Bagh, Delhi (hereMafter_ .Eiifl_l_cd

the said | R
e said land) _ Q}\“




Mundka
0.00

Money Related Detail

Consideraton Amounl 0. BGRupees

Value of Registration Fee 1,000.00 Rupees

Stamp Duty Paid 100.00 Rupees

Pasting Fee 100.00 Ruppes

This document of ~ RELINQUISHMENT DEED ..

Presented by:  Sh/Smit.

NITIN LAKRA é’f‘m
VIPIN LAKRA sﬁ% i
NITIKA LAKRA

Signature of Presenter

Execution admitted by the said: Shri/ Ms.
NITIN LAKRA, VIPIN LAKRA, NITIKA LAKRA

and Shri/ Ms.

Who is/are identified i
MUNDKA DELHI

Certified that the Rt

o
“ontents of the dm‘%{;ﬁ i
oL

Date

.yenue Department NCT of Delhi

388 GUGA PARK VILLAGE MUNDKA DISTT
388 GUGA PAR

.....

betwe%%éihe hours of
Ay Reg /Sub Registrar

'SHISHU WALA TALAB VILLAGE

515 VILLAGE MUNDKA DELHI

ANFUNJABI BAGH
Delhi/New Delhi

—_

DORIS ) NIC-DS1]
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CERTIFICATE NO.

And Whereas, Late Smt Saroj @ Saroj Lakra w/o Sh Kuldeep Singh @ Kuldeep Singh
Lakra died on 20/ 12/2020, leaving behind the following legal heirs:-

S.no. Names Age Relation

I, Sh Kuldeep Singh 51 yrs. Husband '
2. Sh Nitin Lakra 31 yrs. Son

3. Ms Nitika Lakra 29 yrs. Daughter

4 Sh. Vipin Lakra 27 yrs. 75, ' Son

And Whereas the Releasor/s are co- sharer of land being successor in interest of LATE
SMT SARO:T @ SAROJ LAKRA WIFE OF SH. KULDEEP SINGH @ SH.KULDEEP
SINGI—'{ LAKRA to the extent of % share each in agriculture land having khata khtoni
No 2’?72!2971 min, land comprising khasra No.87/20 min measuring area (0-17) biswas and
land in khata jamabandi No.92, khatoni No. 78/1 land comprising khasra No 88/16 min by (0-
04) biswas and land i 111 ‘khasra No. 87/24#/1 min (0-06) biswas land total measunng area (0-10)
biswas and also lanji_m Extended Lal Dora Abadi in khata khotni No. 3080 khasra no.713

é‘_.—
measuring area 1 biéha 5 biswas all above said land in situated at revenue estate of village

Mundka, Delhi-110041, as per revenue record of Sub-Division, Punjabi Bagh, Delhi

e
(hereinafter called the said land).

And Whereas, the ReIeasorfs are the Sons and Daughtcr of the Releasee/s in relation

So, they have blood relation with each other and all are legal heirs of Late Smt Saroj @ Smt

Saroj Lakra W/o Sh. Kuldeep Singh @ Sh. Kuldeep Singh Lakra hence having one-fourth

- — - share each in the above said land which has dcvolved upon each legal heir and therefore, all are

one-fourth share each holders in the above sa1d land.

And Whereas due to love and affectlon of the Releasor/s with the Releasee/s, the
¢ said agriculture land and

right, interest

what-so-ever in respect of the above-said land in favour of the Releasee/s without receiving any
d facts, the

Releasor/s have relinquished their one- fouﬂh share each in abov

extended Lal Dora abadi land at village Mundka, Delhi alongwith their title

conmderatmn amount from the Releasee/s. Consequent upon the above mentione

Releasee/s becomes the full-fledged owner of the above mentioned land.

B R @Qﬁ
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(ERTIFICATE NO.

THIS RELIN UISHMENT DEED WITNESSETH AS UNDER:-
NOW

. That after execution of this Deed by the Releasor/s in favour of the Releagee/s in

respect of their share in the above said land, the Releasee/s have become absolute
owner of the relinquished share of the Releasor/s in the above said land and the
Releasee/s will be fully entitled to mutate the share of the Releasor/s in the above said
land in their own name in thé records of concerned authority, on the basis of this

registered Relinquishment Deed and the Releasee/s is also entitled to use the share of
the Releasor/s in the above said land as they like.

2. That, after execution of this Deed by the Releasor/s neither the Releasor/s nor their any
legal heir have any right, title, interest, share in respect of the above said land.

3. That after the execution of this Deed by the Releasor/s, the Releasee/s is/are fully
entitled to USE, HOLD, SELL, MORTGAGE, GIFT AND ENJOY the above said land
in any manner.

4,

That the Releasor/s and the Rcleasee/s are citizens of India.

b IN WITNESSES, WHEREOF, this Deed is executed at Delhi, on the day, month and year
above mentioned in the presence of the following witnesses.

Zons] Il e
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o N RELEASOR/S
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164 _ 2022-2023 1

IInd Party Witness

Ist Party NITINLAKRA , VIPINLAKRA , NITIKALAKRA
IInd Party KULDEEP SINGH ALIAS KULDEEP SINGH LAKRA
Witness OM PRAKASH, KAILASH KUMAR

Certificate (Section 60)

Registration No.4,164  in Book No.1 Vol No 4 Si N LN

onpage 135 1o 138 on this date 20/06/2022 16:50:28° "” P day Monday
and left thumb impressions has/have be?:ﬁl’aken in my presence. {\;

T s

Date 20/06/2022 16:54:17

| Nllll\ml\\\\l\\\\\ll\\\Mll\ll\\l\ll\\l\l\ll\\lIllllllllllﬂllllllllﬂ

i 2280254104164
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l Revenue Department NCT of Delhi DORIS NIC-DSU
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e A
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WiH 3en f orm_No, 6
IR Isenoft 8, feeell DR ‘
Govt. of National Capital Territory of Delhi
ST fiwell R *
NORTH DELHI MUNICIPAL CORPORATION
9 ¥H°T 95 / Death Certificate

(Issued under section 17 of the Registration of Death Act, 1969 and 8/13 of Delhi Registration of
Death Rule,1999)

Thi_s h' to certify that the following information has been taken from the original record of DEATH
which is the register for North Delhi Municipal Corporation of ROHINI ZONE of N.C.T. Delhi

ATH / Name SAROJ LAKRA
f37 / Gender FEMALE
q<g &' fafd / Date Of Death 20/12/2020

H<g &1 ¥TH / Place Of Death

guftaxur Y fQ / Date Of Registration
GA1HIU HEGT / Registration No
HTAT &1 ATH / Name of Mother

fyar a=areft &1 979/ Name of
Father/Spouse

Starareft &1 AT9 / Name of Spouse
qdH T 9aT / Present Address
TYTE AT / Permanent Address

B"ZHQ $ fafa / Print Date

RAJIV GANDHI CANCER INSTITUTE AND RESEARCH CENTRE SEC-5
ROHINI NEW DELHI NEW DELHI NEW DELHI ROHINI SECTOR-5,6,11,12
NORTH WEST DELHI INDIA 110085

29/12/2020

MCDOLIR-0220-186612

SHANTI

RAGHUNATH SINGH

KULDEEP SINGH
HOUSE NO-388, GUGA PARK MUNDKA WEST DELHI INDIA 110041
HOUSE NO-388, GUGA PARK MUNDKA WEST DELHI INDIA 110041

29/12/2020

Note: This certificate is system generated and does not require any seal/signature in original . The authenticity of
this certificate can be verified at mcdonline.nic.in
WS T T4 g B Il 1awo ghifla a2
ENSURE REGISTRATION OF EVERY BIRTH & DEATH
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Annexurwa.l DELHI DEVELOPMENT AUTHORII Y66
ALCA R IERICRIRCER

DWARKA PROJECT DIVISION-]
Fda FH, AT 5. FRIL. 7% foweht

CENTRAL NURSERY, SECTOR-5, DWARKA, NEW DELHI

Fmail — eedpdliadda.org.in

No.F.4(20)AE(P)/DPD-I/DDA/2025-26/ 6\6 Dated: \S\a \1.9

To
The Dy. Dir. (LM) WZ,
Subhash Nagar Mor,
Subhash Nagar, New Delhi- 110027

Sub:-Regarding the objection raised by the encroachers on the Notice served for removal
of encroachment of Khasra No 178/1, Mundka

Ref: F.2(1)/AE-11/DPD-1/DDA/2025-26/30 Dated:18.08.2025

With reference to the subject matter, and in compliance of orders in NGT Casc OA No.
311. In accordance to the verified TSS drawings of village Mundka (Kh. No. 178/1) notice was
issued to the encroachers of the land pertaining to the subjected water body.

This office has received the comments/representations from the encroachers in response to the
notices issued. The comments submitted are summarized as under:

(1) Shri Kuldeep Singh Ji has submitted the documents claiming the ownership of the land
(Some part) of Khasra No 178/1 and with comments that the demarcation done was
wrong. (Documents Enclosed)

In view of the above, you are requested to kindly verify the details furnished by the
encroachers with reference to your records and provide your comments/remarks on the matier lor

further necessary action. ﬁ/
-— I ~
/ \S "l 2>

Executive Engineer
DPD-I/DDA
Copy to:- VS/

N v

|. CE/Dwk, DDA for kind information.
2 SE/DCC-1, for kind information.
3. SDM(PB), Nangloi W

‘}./AE-IUDPD—]‘ w.r.t. report. }S—h ]z/s.»-

['xecutive Engineer
DPD-I/DDA

\

o\
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M2R8+3WX, Balmiki Basti, Mundka, Delhi, 110081, India
Lat: 28.690936 Long: 77.0185961
10-09-2025 12:34 PM +0530
Wind =% 5km/h Pressure 2% 1007 hPa
Humidity 0£ 55 % Temperature '
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No. F.3(23)AE-1II/RPD-3/DDA/ \1 6‘1 Date : 0'7!0912025

To,

1. District Magistrate,
District West Delhi,
Nehru Nagar, Shivaji Place,
Vishal EnclaveRaja Garden,
New Delhi-110018

1o

Deputy Director (LM), West Zone,
DDA Subhash Nagar More, Subhash Nagar,
New Delhi-110018.

Sub:- Clarification regarding Demarcation and ownership claims within and outside the water body at
Khasra No. 142, Village Mundka,
Ref:- 1. In the matter of “Dr. Jeet Singh yadav vs GNCTD & Ors” vide O.A. No. 311/2022
pending before the Hon'ble National Green Tribunal.
2. F.3(23)AE-II/RPD-3/DDA/231 dt. 21.05.2025
3. F.3(23)AE-III/RPD-3/DDA/294 dt. 10.06.2025

Please refer to the above cited subject and reference. This is regarding the rejuvenation of Water body in
gram sabha land of Village Mundka pending before Hon'ble NGT Court (Principal Bench). The water body at Kh.
No. 142 of Village Mundka is under the jurisdiction of this office. The TSS of the said water body was jointly
verified by LM/West Zone/DDA & Revenue GNCTD on 18.01.2025. Its further demarcation was done in presence
of LM/West Zone/DDA & Revenue GNCTD on dated 20.01.2025. This office has been trying the best to maintain
the said water body. But, during the commencement of work local villagers have objected the work and are citing
their ownerships over the land around and within the water body. The nearby occupants are protesting and have
hindered the work at site. They have raised issues regarding improper demarcation of water body vide their
representation in this office. The copy of representation letter is hereby enclosed for kind perusal vide which they
are claiming their ownership on land around and within the water body at khasra No. 142 of Village Mundka.

In view of above, there is no way to transport the construction material and machinery to the site of work.
Hence, you are requested to look into the matter and provide necessary assistance to resolving the matter. As the
matter is being monitored by Hon'ble NGT Court, you are once again requested to provide the clarification at the

earliest. The Next Date of Hearing is on 24.09.2025.
7
M“

(Er. Mohit Parsahar)

.o =, 3R

Copy to:-
1. CE(R)/DDA for kind information.

2.  SE/RCC-3, DDA for kind information.
3. EE/DPD-I, DDA for kind information please.
4,  AE-ll, RPD-3 for further necessary action.
5. Smt Deeksha, Panel Lawyer (through E-mail) for kind information please.
6. Guard File.
/
Sftrrit srfdrdar

Aok g, 3R
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No.F.l(83)/AE-II/RPD-3/DDAl AYIAY Date: ©9/09/2025
To,
\/The Station House Officer 2) Station House Officer
Police Station Kanjhawala, Police Station Mundka
Kanjhawala-Ghevra Road, New PVC Market Tikri kalan
Delhi. Delhi, 110041

Sub: Providing the police force for execution of work in water body at khasra no. 142, Village
Mundka.
Ref :- 1) F1(83)AE-I/RPD-3/DDA/203 dated 05.05.2025

In reference to above cited subject, it is intimated that this office had awarded the work for
protection and rejuvenation of the water body at Khasra no. 142 of Village Mundka on the direction of
Hon’ble NGT Court. The scope of work include Construction of boundary wall around the water body
of khasra no 142 near Satlok Ashram in Mundka. The land of water body is demarcated at site by
concerned Revenue, GNCTD and LM branch of DDA. The land of water body is inside around 100
metres from main road. Some unknown persons claiming their land around the water body are
obstructing the movement of machinery and material to the said water body and creating hinderance in
execution of work. They have been requested to cooperate in government work and let the work be
done but these persons are not allowing the work to start. This work holds immense importance as itis
being monitored by Hon’ble NGT Court. The orders issued by Hon’ble NGT along with photographs
are hereby enclosed for ready reference. The site coordinates are 28.691071N, 77.019142E. Hence, you
are once again requested to provide necessary police force by considering your area jurisdictions for
smooth execution of the work at the earliest as the next date of Hearing in Hon’ble NGT Court is
24.09.2025. For any kind of assistance, Sh. Meher Manish Verma, JE from this office may be contacted

at Mob No. 8726246997. J
Mrp
& D

Executive Engineer
RPD-3/DDA
Copy to:-

1. CE(RZ) for kind information please.

2. SE/RCC-3/DDA for kind information please.

3. ACP Nangloi Police Station Nangloi Delhi-110041 vide your office letter no
1/THE/PB/2025/6430-32 dated 13.08.2025 to again direct the concerned SHO for necessary
assistance.

4. EE/DPD-1/DDA for kind information please in resepect of NGT Court Case vide OA No.
311/2022 titled as Dr. Jeet Singh Yadav V/s GNCTD & ors.

5. AE-II for information and pursuance.

M/s Sunrise Enterpises A-69, Adhyapak Nagar, New Delhi-110041 for information and
neceassry action.

7. Guard File.

/

Executive Engineer
RPD-3/DDA
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